Affidavit to be Furnished by the candidate alongwith Nomination Paper
Before the Returning Officer
For election to.BiherYidhen M ¢ of the House)
From.. 4.9%... Hu.ﬂ'iHﬁ... -ee-eConstituency(Name of the Constituency)

1 B mmgrw&h » son/daughteriwife of.., kT bali....dim

Agui..‘i" oo Years, regicant urq}#s:ﬁrmq‘ﬁh F % Eﬂuﬁn‘gntmn Xl.[l 1::;:&!:!3:;.’3

Eleetion, do hereby solomnly. afficm and state on cath as under-

(strike out whichever is not applicable)

(1) 1 ama candidate sat up h}'—"ﬂ—rt‘-‘mwﬂ—(nm of the political party ) / am confesting as an
Independent candidate,

i2p Details of PAN and status of filing of Income tax retarn :

Oisi. Gopaly m ﬂ;rhr Pyl
uxfti.aca:: ida { J ¢

81 No, | Names Permanent [ The financial year for | Total income
Account Number | which the last shown In Incomo
(FAN] Ineome-tax return has | Tax Return { in
it i beeen filed Rupees)
B Self 12 m Sowenk Gimgh ATKFPL 3753 | S0i5- 16
2. Spouse- gq#_mj H Dawi iz 45
(3. | Dependent | Pagpu Kumar Tl =
Iy, Dependent 2 Paqu Fumav T - -
LR ] Dependent 3 . Flon ey Ky = ¥
5. MRS Eumar prs =

(3) The following case(s) is/ are pending against me in which cognizance has been tak:n by the conrt:-

81 | Offence | Description
Mo,
{a) | The details of cases where the court has taken U{!Mn.jﬂd Chsee Ma- 14 [0 5, Phuluariys Cheg aes
cognizance, Sections of the Act and description 5/ 1o

of the offence for which cognizance taken :

_{b} Name of the court, Case Mo, and Date of order

iaking cognizince ; Na
(c) | Details of Appeal (5} / Application(s) for revision
(it any) filed against the above orders) : I Na

|

4. Cases in which 1 have been convicted by a court of law{other those referred to in Form 26):

{a) The details of cases, Sections of the
Act and description of the offence for Ha
which convicted :

tl_:',f_ Name of the Court(z), Case Mo, and
Duteds) of orderis) ;

Roa S o

L



{5} That 1 give herein below the detalls of the assets

(¢} | Punishment imposed :

my spouse and all dependents;

Dhetar
{Note!

vahle LM

L. Assets in joint name indicating the extent of
2. In case of deposit/Investment, the details including Serial Number,

Mame of Bank! Institution and

Branch are 10 be given

{muvable and immovable ete.) of myself,

joint ownership will also have to be given
Amaount, Date of Deposit, the Scheme,

4. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of listed

companies and as per books in case of non- listed companies should be given
‘. Dependent”, here means a person, substantially dependent on the income of the candidate,
5. Details including amount is to be given separately in respect of each investment)

S. [ Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3
MNa. - e
[0 | Cash in hand 3500000 1806000 | fosazeoo | 906008 | Dose -oe
ii ils of Deposits in Bank & Bomk. Mjogamy | i B 48
{ii) | Details of Deposits in e ol A PHD Mirg A e |PNAMITT A o
accounts (FDRs, Term De 2 piially [PTL T  (X [g L P e Ty =
and all ether types of Depositss.d 1| e oy "'fﬁ’;u: birhiom !
inehuling saving accounts): 23 s - c:‘;,;;-:,g 2 . R L e
Deposits with Financial #0023, Miarale 03 5o foosos i -
Institutions, Non Banking p ot 'ﬂ;‘.ﬂsﬁ_ JF2 .?:,' ; . ,:_:.(, :':L:"
Finunuial Companies and *’ﬂ.'ﬂfﬁ {#.07 et £a-[105 07t
Cooperative societied i HiE gk 7ol e84ty Rk of Smich
amount in each such déplsi™s £ B seroge -9 B o e |
(i1} | Details of investment in Bonds,
Dichentures/shares and units in - % " 54
companies/Mutual Funds and "
| others and the amount. 5
(iv) | Details of investment in NSS, Liel o Lk LEe gldakh
Postal Savings, Insurance Policies e Ra= £ B4ST 20
and investment in any Financial Bise slokh ¥ Fe-Fagoanias % W
Instrument in Post office or R
Insurance Company and the st i
amount f i
(v} | Personal loansfadvance given to
any person or entity inclading
firm, Company, Trust ete. and ¥ ‘.ﬁ' L] F] 5
other receivables from debtors
amd the amount,
(wi) | Metor ‘I.feIILi.cl.as.-'ALlrtmﬂ:a-' 2 ogrpie 50
Yachis/Ships (details of Make, B - joounes s " - 5
Registration No, ete, Year of 6201 R6. 9846 L
Purchase and amount ) gl
ivii}| Jewelry, bullion and valuable Gield - e Gald doe fran
thing {give details of weight and [l jae 1 itwerlie o n E X
valie) E fa. Bhoses = w4 31-""“'5:“. D S =
5
2 iy e
.\_‘b:_____- ‘\\D | 1- & \:&



(viii] _ﬁl“.'.r'-ﬂﬂw assets such as value of g4 - Jeerm. m-4 & . = [
Claims/interest e fuse v BCr0r a
(ix) | Gross Total value aCanbil12| 278000500 | fainit .1 9500200 | Qo0e0-00 |

B. Dretails of Immovable assets;
{Mote: 1. Properties in joint ownetship indicating the extent of joint ownership will also have to be indicated
2. Ench land or building or apartment should be mentioned separately in this format.)

5. | Deseription Self ] Sponse Dependent-1 | Dependent-2 | Dependent-3
Mo + 4+
iy | Agricnliural Land Boldsavs Navayun
Location(s) Pt Mirgany . . - o
| Survey numbers) Gepelgant
Area (Total measurement in dp Bigha I Katha
acres) il phyve A & " E
Whether inherited property ‘ped fat ;
{Yes or NCH .1! vy A ¥ ¥ ¥
Date of purchase in case of self | 199¢ fu 3575
acquired property g X ¥ ,u
Cost of Land (in case of 9ca .
purchasehat the time of l:-- - k] w A W
| purchase
Ay Imvestment on the land by
way of development, Mo * b b w
construction ete. 2
Approximite Current market z
value 5337080 =00 ] » » b
(i) | Non-Agricultural Land L ey L 3
Location(s) ¥ b X b ¥
Survey numbens) T
Area (Total measurement in
5. ﬁ-.j x :t " ¥ X
| Whether inherited property B
(Yes or NO) 4 ¥ * ¥ x
Date of purchase in case of self
acquired propenty A _# ¥ ¥ b
Cost of Land (in case of » o
pirchase) at the time of A A *
purchase ;
Any Investment on the land by 7 " o y "

wiay of development,
construction ete. :
Approximate Current mnrket ’ 2 ¥ b W w
valie
(iii) | Commercial Buildings

{ineluding apartments) Y ¥ ) x X
-Location(s) k
-Survey number(z) k .
Built up Area { Total ¥ o »* X
measirgment in sq. 1)

kh‘-ﬂ_i@r



Whether inherited property
(Yes or NO)

Date of purchase in case of self
aciuired property

Cuost of property {in case of
purchase) at the time of
purchase

Any Investment on the

property by way of
development, construction etc.

Approximate Current market
vilug

tiv)

Residential Buildings {including

apartments, )
-Location(s)
- Survey number(s)

Paletay ajols
A omanad rels

Hl"i'?-#ﬁ“f

Aren (Total measurement in
aq. 1)

""J"J" Ps

Built up Area (Total
| measyrement in so. ft,)

ghgh i

Whether inherited property
{Yesor NO)

Date of purchase in case of self
acquired property

Cost of property (in case of
purchase) al the time of
purchase

Any Investment on the land by
way of development,

Hy

Approximate Current market

i

vitlue

S800000 0

Dihers (such as interest in
property}

-

by

(vi)

Total of Current Market

Value of (i) to (v) above

I B0 oo

ol

() 1 give herein below the details of liabilitiew dues to public financial Institutions and government :-

(Mate: Please give separate details of name of Bank , institution, entity or individual and amount for each ftem)

5,
No.

.Dcsc;ipﬂm

Sell

i

Loun or dues to Bank/Financial
I

Mame of Bank or FI

Amount outstanding

Mature of loan

P08 Mivganf
B Booomns o

Sﬁuu&u{s}

Dependent-1

Dependent-2

Dependent-3

l

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
Mamuis)

Amount outstanding

Mature of loan

km*‘-ﬁ“'-th"

(1

v Ry




Any other Hability

Grand total of labilitics

(i) | Government Dues:

Drues to departments dealing
with government = k) i
accommedation

Dues to departments dealing
with supply of Water = = =

Duees to departments dealing
with supply of electricity =

Dues to departiments dealing
with supply of i
telephones/mobiles
Dues to departments dealing
with government transport
{ineluding aircrafts and == == =5
helicopters)
Income Tax Dues

‘Wenlth Tax Dues
Service Tax Dues
Municipal ‘Property Tax Dues
Sales Tax Dues

Any other dues -

Grand total of all Govt, dues .

@ Dﬂi:s ;LETT!?;‘?J;&;“ :&i;: i hog Widhan Mll.'nd.-..'l Copm MoLm Hoodluwa
b. Spouse ... Howie s b
{8) My educational qualification is as nnder: o bermactiols Em,.ptnkuqr Ep”q.?,t 4 athua

{Give details of highest School / University education with full form of the certificater diploma/’ degres course)
(Mame of the School /College! University and the year in which the course was completed.)

(?).  ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

: D Tola F.o Hal o Fr fehakin
2. | Full postal address . ﬂLr. !_g“ﬂ”ﬂ’; S e 'u,...“ AL
3. | Number and Name of the constituency and le%, Hafhuo GusHiuenty sfeatesfBifon
slate
3. | Name of the Political party which set up the Janfa Dafiv)

candidate (otherwise wrile ‘Independent' ) :
4. | (a) Mumber of cases in which conviction order
prssed {other than those referred to in Form 26)

: ity




(o) Total number of Pending cases where the
court (5) have taken cognizance

5 [PANof “Yenr for which last Total Income Shown
| Income Tax Retumn filed

{a) Candidate AJJMPS 33521
(b} Spouse:
() Dependents e
b Detalls of Assets and Liahilities in rupees
Description - Sell Spouse | Dependent-l| Dependent-11 | Dependent-IT1 |
A, Moveahle
Asset (Total value) | S6 FL4 03 FBoorceg  ~ 950800 280000
B. Immovable Liidgosasd - - =
Asset Ry i3
(i) | Purchase Price and
Mevelopment Cost of - A . — -
Immovable Property
{Total Yalue)
(ai) | Approxamate  Curreat
Market Price of - - = = =
Asset (Total Value) .
7 Liabilities — i £ - i
(1) Government =
dues (Total) x - =
[ii) Loans from Banle,
Financial Institutions and o =
others {Total)
5. | Highest educational qualification;  sformeclioke

O poghvres cdf'ﬂagu M flets

(Give details of School / University education with full form of the certificate diploma/ degree
eourse) (Mame of the School /College! University and the year in which the course was completed.)

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contenis of this affidavit are true and correct to the
best of my  knowledge and belief, no part of it is false and nothing material has been concealed there from, | furthes
declare that :

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

(b} I, my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
above.

Verifisdut....Fofne. ..o R I s v R o R ) L

DEFONENT

QG
&hﬂ\t‘ L=} ":‘_Q.jf



Nate: |. Affidovit should be filed Latest by 3.00 PM on the last date of filing nominations.

2, Affidavit should be sworn beffore an Oath Commissioner or Magistrate of the First Class or before a Notary
Public.

3. All columing should be fillad up and no column to be Jeft blank. If there is no information to furnish in respect of
any item, either “Nil” or “Not applicable”, as the case may be, should be mentioned.
4. The affidavit should be either typed or written legibly and neatly,
&
\,“lun.# 1 » .{k
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